279  Matters under Rule 377 MARCH 19, 1081

(ix) SanrTaTION IN  TRANS-YAMUNA
CoLoNiES, DELHI 70 CHECK OUTBREAK
OF CHOLERA AND MALARIA,
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(x) NATIONALISATION oF M/s. CARTER
PooLER AND Co. Ltp., CALCUTTA.

SHRI MUKUNDA MANDAIL: (Ma-
thurapur): The issue of naticnalisa-
tion of M/s. Carter Pooler and Co.

EE
i
.

1
355
Egiggi
EiE%i!a

:
]
33
|
E
g
y

1325 hrs,

SPECIAL BEARER BONDS (IMMU-
gITESANDMI‘IONSBnL—

MR. DEPUTY-SPEAKER: The
House will now take up the follow-
ing motion moved by Shri R, Venm-
kataraman on the 18th March, 1981.
namely:

“That the Bill to provide for
certain immunities to holders of



